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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI
s
: 0.A. No. ' 198 7
S R N0 . 671
e . - DATE OF DECISION_ . 18.5,1987
P.A.5harma Petitioner :
S T Wy p e T Advocate for the Petitioner(s)
| Versus
_Union of India and others Respondents
'T; ' __Advocate for the Respondent(s)
CORAM : ST TR RTA R ST BRR R
The Hon’ble Mr. B.C.Mathur, Vice-Chaizman !

The Hon’ble Mr. Shreedharan Nair, Judicial Member

1. Whether Reporters of local papérs may be allowed to see the Judgement ? %7’13
2. To ‘be referred to the Reporter or not ? - %ﬁ)
3. Whether their Lordships wish to see the fair copy of the Judgement ? ‘

4.,Whether to be circulated to all Benches or not? 0\)\2)
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(8 C./.M:t‘wr) T : _ {G.Sreedharad Nair

che Chairman Judicial [ember
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CENTRAL ADMINISTRATI/E TRIBUNAL
PRINCIPAL BENCH:IMEW DELHI
Original fApplicaticn. No.671 of 1987
P.:.5harma S e Applicant
/s,

Uniun of India . Respondants
and others .
Counsel for applicant .. V.P.Sharma, Advoczte
Counsel for respondent .. —

CHRaM: Hon'ble Shri B.C.Mathur, Vice~Chairman
] N . 9
and

S

Hon*ple Shri G.sreedharan Nair, Judicial
ja]

-

A9 ET T s T T ! I r I s )
OROER OF THAE TRIBUMAL DELIJVERED 3Y

03
~J

Hlon 'ole Shri G.Szeedhzran Nain on 18.5.19

Heard the counsel for the applicant,

The appiicant ssrving as Asst.Staticon

is that the order is punitive since the applicznt

had brought to the notice of the authoritie

8]

kage of railuay revenue, on which
the third respondent, Sr.0perating Superintendent

N2t the transfer

cor

Fot

got annoysd. It is also urged

28 been made to accommodate the fourth respondent
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‘will Rot

/2/ 7

and as suych is malafide.
. LN L
On hearing the counssl for the applicant

and on going through the records, uWe are not

ed that inter

e

satisf

erence is called for by

this Tribunal. It is scttled that this Tribunal

il

nterfere with orders of transfer un%ess

such orders are passed on extraneous considera=—

tions and. not in the intersst of exigency of

adm inistration. In the instant case, the trars-

.

Lsolated

fer of thse applicant i1s not an Xwidazk Sodivdduad-.

incident. Certain transfers, promoticns and

‘postings of Station Masters and Asst.Station

Masters have been issued by a cansolidated

order in connsction with implementation. of the

_ grades
new policy dus to merger of the tuo/Brezrsx of
p y , 9 , ¢

ntoc on

Asst.Statlion [asters

u}

single grade

|y

and also taking into account the periodical

transfers. As pointed out earlier the applicant

had been in the preéent station for more than

three years and if along with mveral cthers, :
he has been considered for transfer and that too Qa
a stafiﬁn, admittedly withiq 200 Kms;, We cannot

n

accept that it is a case of malafides and

not in the exigencies of administration, :

w

Counsel for the applicant also invited

Lo
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our attention to thea representation that
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part of the third respondent, there is no
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transiter has been made to accommodate the
Fourth respondent is also pot supported by
any material, | ’

in the circumstznces, the application

is dismissed,
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‘B.C.Mathup ) G5 -
(B.Leflathur) {G.3regdharan Hair)

N .
vice-Chairon : Judici &
Chairman Judicial Memher



